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MINISTRY OF PERSONNEL,, PUBLIC GRIEVANCES AND PENSIONS

(Department of Personnel & Training)

New Delhi, the 4th February, 1988

NOT IFICATION

G.S.R. 79(E).—In exercise of the powers conferred by clause (c) of sub-
section (2) of section 35 of the Administrative Tribunals Act, 1985 (13 of 1985),
the Central Government hereby makes the following rules to amend the Central
Administrative Tribunal (Salaries and Allowances and Conditions of Service ol
Chairman, Vice-Chairmen and Members) Rules, 1985, namely :—

1. (1) These rules may be called the Central Administrative Tribunal
(Salaries and Allowances and Conditions of Service of Chairman,
Vice-Chairmen and Members) Second Amendment Rules, 1988.

(2) They shall be deemed to have come into force on the lt>t d&y of
October, 1986.

2. In the Central Administrative Tribunal (.Salaries and Allowances and Con-
ditions of Service of Chairman, Vice-Cbainiien and Members) Rules, 1985, offer
rule 4, the following rule shall be inserted, namely :—

"4A. City Compensatory Allowance :

The Chairman, Vice-Chairmen and a Member shall receive City Com-
pensatory Allowance appropriate to their pay at the rates admissible
to Group 'A' officers of the Central Government drawing a pay in
the scale of Rs. 7300-100-7600 or above."

[No. A-12018|5|86-AT]
(Smt.) P. V. VALSALA G. KUTTY, Under Secy.

EXPLANATORY MEMORANDUM

The Central Government has decided to implement the decisions taken on
the recommendations of the Fourth Central Pay Commission relating to revision
of City Compensatory Allowance in respect of the Central Civil Services Group
'A' with effect from 1st October, 1986. The Central Administrative Tribunal
(Salaries and Allowances and Conditions of Service of Chairman, Vice-Chairmen
and Members) Rules, 1985 are being amended accordingly with effect from
1st October, 1986.

2. It is certtied that no Chairman, Vice-Chairman and Member of the
Central Administrative Tribunal is likely to be nffected advervcly by this noti-
fication being given retrospective efteet.
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Foot note :—The Principal rules were published vide No. G.S.R. 644"(
dated the 10th August, 1985 in the Gazette of India and subse
quently amended vide

(i) No. G.S.R. 585(E) dated 18-6-1987 and

(ii) No. G.S.R. 9(E) dated 6-1-1988.
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